-

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NG.288/97
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DATE OF ORDER : 13-3=-1997,
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Betwean :-

Smt .D.Vi jayapushpa Leela
ese Applicant
And

1, The Chief General Manager,
Telecommunications, A.P.Circle,
Hyderabad .

2. The Genasral Manager,
Telscommunications, Vi jayawada,

«se REspondents

Counsel for the Applicant : Shri V.Venkateshwar Rao

Counsai for the Respondents : Shri N.R.Deveraj, Sr.CGSC

CORAM:

-

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.5.JAI PARAIME SHWAR ¢ MEMBER (3J)

(Order per Hon'ble Shri R.Rangarajan, Member (R) ).
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(Order per Hon'ble Shri R.Rangara jan, Member (A) ).

Heard Shri V.Venkateshwar Rac, learned counsel for the
applicant and Shri N.R.Devaraj, learned standing counsel for

the Regpondentas,

2. Tha applicant in this 0.A. is the widou of one late
. <.

Yenkate shwar Rao, It is stated that LateLyenkateshuar Rao

was a Physically Handicapped person and he was taken as a Lasual

Public Tel?ghone Attendent at Central Telegraph O0Office,
P . Copnd '
¥i jayawada. TheLPublic Telephone Attendents filed number of
original applications on the file of this Bench for absorbing
them as a regular Telephone Attandangsfrum the date of their
engagement as a Casual Telephone Attendent., It is stated that
the Husband of the applicant haA,alao filed 0.A.1035/90 on the
' Thavrs TR ,
Pils of this Bsnch, éjégg 0.A4 was disposed of by the order

dt.26-9-91 (A _nexure a-IV to the OA) uhersin it was held by this

Tribunal that the services of the Cgsual Telephone Attendents

should be regularised from the date of their engagement. Subse-

quantly alsao the ebove direction was not implemented. Then a

spate of contempt petitions were filed. Finally it was crysta-

lised by order dt,1-2-95 {(Annexure A=5 to the OA) that the

earlier order in the batch of original applications dt.26=2-91

. . . . 1
should be complied with fully, In the meantime the applicants

husband had died on 20-12-94. The present application is filed '|

for granting compassionate ground appointment to the applicant
herein with consequential benefits as her husband was to be

regularised in view of the judgement stated as above.
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3. The date of death of the husband of the applicant is stateg
as 20-12-94 in the representation dt.23-5-36 addressed to Respodf

dent No.1. However, the death certificate shows that the date ||

of death as 20-11-1993, The applicant may reconcile the date

of death of her husband suitabl7 and advice the respondents-

accordingly.

;o .
4. If the husband of the appli ant, s complied with the
o

necessary directions as given in the 0.A. order?:Fhe compassionahe
ground appointment should be considered in accordance with |
the relsvsnt rules irrespsctive of the fact that the husband of |
the applicant died ear lier to regularisation. We are of the ‘

£ . i
op%ziun that tp€this 0.A. may be disposed of by directing the |
respondent No.1 to dispose of her representation kaeping in vieu

the above obsarvations.

5 Accordingly the Respondent No.l is directed to disposs of ‘
the representation dt.23-5-96 (Annexure A-II to the 0.A,) of the ||
applicant harsin.in accordance with the rules and keaping in uieuw
the observations as above provided the husband of the applicant

had complied with the requirements as stipulated in the earlier !

OAs ekpedatiously.

FETR.

E. ~ No order as to costs,

4

(R.RANGARAJAN)
er (3J) Member (A)

)5\W5) - | |

Oated:13th March, 1997, D.R (-::j“
Dictated in Open Court, ‘ >
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Copy to :

1. The Chisf General Manager, Telscommunications,
A.P.Circle, Hyderabad.

2. The General Manager, Telacommunications,
Vi jayawada.

9]

3. Onz copy £o Mr.Y.Yenkatesuara Rao, Ad-ocate,CAT,Hyderabad.

4, One copy to ﬂr{N.R.Denraj,Sr.CGSC,CAT,HyderabadJ

5. One copy to D,R(A), CAT, Hyderabad,

64 One duplicate copy.
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